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ORDER
PER BEENA PILLAI, JUDICIAL MEMBER

Present appeal has been filed by assessee against order
dated 30/10/2015 passed by Ld.CIT(A), Davangere for
assessment year 2009-10.

2. Only issue raised in resent appeal is against confirming the
demand raised by Ld.AO u/s.201(1) and interest charged
u/s.201(1A) of the Act.

3. At the outset, it has been submitted that, there was delay
of 1207 days in filing present appeal before this Tribunal. After
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considering circumstances narrated by assessee in its application
and Affidavit dated 29/06/2020, this Tribunal was pleased to
condone the delay and present appeal was admitted. This
Tribunal, vide order dated 01/07/2020 considered application for
condonation of delay.

3.1. Ld.AR submitted that assessee filed Form 1 dated
24/06/2020 under, ‘The Direct Tax Vivad Se Vishwas Act’ and
subsequently, Form 3 has been issued by department accepting
Form 1 filed by assessee. Ld.AR has filed letter dated
01/07/2020 by assessee, seeking withdrawal of present appeal
in lieu of the issuance of Form 3.

4. Ld.DR, did not have any objection in the appeal being
withdrawn.

5. We have heard both sides and perused record placed before
us. Assessee has opted for Vivad Se Vishwas Scheme, 2020, and
received Form 3 dated 24/06/2020 from department. We are
therefore of the view that, no purpose will be served in keeping
these appeals pending.

Accordingly we dismiss the appeal of assessee as withdrawn.
In the result, the appeal of assessee is dismissed as
withdrawn.

Order pronounced in the open court on 7trJuly, 2020

Sd/- Sd/-
(B. R. BASKARAN) (BEENA PILLAI)
Accountant Member Judicial Member
Bangalore,

Dated, the 7t July, 2020."
/Vms/
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By order
Assistant Registrar, ITAT, Bangalore
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